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THE JAMMU AND KASNMIRI PUBLIC SAFl3TY 
(AMENDMENT) AC*, 2082. 

dct rYo. VIII of 2p2 .  

[Received the assent of the Goverpor on 21st April, 2002 
and published in the Government G w t t e  dated 23rd April, 
20021. 

An Act to amend the Jammu and Public SadCty Act, 1978. 

Be it enacted by the Jammu and Kashqir State Legislature in the 
Fifty-third Year of the Republic of India as follows :- 

2 

1 .  Short title and commencement.-(1) This Act may be called 
the Jammu and Kashmir Public Safety (Amendment) Act, 2002. 

i 

(2) It shall come into force from the idate of its publication in 
the Government Gazette. 

2.  ~hendment of section 10, ,Act E7 of 1978.-In clause (b) 
of section 10 of the Jammu and Kashmir )Public Safety Act, 1978, 
the words, "in the State" shall be omitted [and the foUo*g proviso 
be added :- 

"Provided that the detenues who ate permanent residents of 
the State shall not be lodged in :Jails mtside the State." 
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